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ACTION TAKEN REPORT 

 

Action Taken Report in Original Application No. 34/2026  
 

That, in reference to OA 34/2026 (CZ), “Letter Petition Sarpanch Gram Panchayat Bamnai Titled 

“Ratapani Tiger Reserve Ke Buffer Zone Mai Vayu Avam Jal Pradushan Flane Wale Innt Bhaton 

ko band Karwane Babat Dated 14th November, 2025” Suo Moto Vs State of Madhya Pradesh & 

Ors Hon’ble NGT issued an order on dated 12.02.2026.  

That, a Joint Committee of the representative of District Collector, Raisen, Divisional Forest 

Officer, Raisen and the State Pollution Control Board was constituted. 

That, Joint committee visited the site and submitted the Factual and Action taken report on 14th 

April 2026 before the Hon’ble NGT. 

That, in addition to above report further action have been taken by the Forest Department and the 

Revenue Department. The details are given as under :- 
 

A. ACTION TAKEN BY FOREST DEPARTMENT 

The Office of Superintendent Ratapani Wildlife Sanctuary Obedullaganj vide letter no. 1472 

dated 20-05-2026 has submitted the list of identified brick kiln. The copy of the letter is 

enclosed as Annexure-1.  The details are as under:- 

1. Total 90 persons were identified in this area. 

2. Details of Geographical location and operator of identified brick kiln are provided in 

the list. 

3. The identified brick kilns are located on revenue land that in the Buffer zone/Eco-

sensitive zone of forest. 

4. The identified brick kilns have not obtained permission from Forest Department. 

5. Forest Department has written to Tehsildar Goharganj, District-Rasien to stop the 

operation of kilns. 

B. ACTION TAKEN BY REVENUE DEPARTMENT 

The Office of Sub Divisional Magistrate, Goharganj District Raisen vide letter no. 1482  

dated 14-07-2026 has submitted the details of action taken on brick kiln identified by Forest 

Department. The copy of the letter is enclosed as Annexure-2.  As per the information, the 

Nayab Tehsildar Court Sub-Tehsil Obedullaganj, Tehsil Goharganj District Raisen has issued show 

cause notice under section 248 of Madhya Pradesh Land Revenue Code, 1959 to operator of 

identified brick kiln for illegal operation. 

 

(Brajesh Sharma) 

Regional Officer & OIC 
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